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IN THE CENTRAL INITTIVE TRI3M 
CUTACI( 3ENH:CUTT?KØ  

Original Application No.408 of 1990 

Ddte of decision 9 February 16, 1994. 

Alekh Chandra 3ehera ... 	 Applicant. 
ye r su s 

Unin of India an6 others •.. 	 Respondents. 

FOR INSTRUCTI.NS) 

Whcther it be referred tothe Reporters or not ? 

Whether it be circulated to all the Senches of the 
Central Arninistrative Tribunals or not 1 
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(HRMEN RA ASAD) 	 ( K.P. ZCHARYA) 
MEi13ER( 	STRAPIVE) 	 VICE-CHAIR'1AN 

/( Feb 94 



CENTRAL 	NITR;'TIVE TRI3UNAL 
CUTTA.K JENCH: C1JI1T?K. 

Original Appliat ion No.408 of 1990. 

Date of Decision: Feuruary 16,1994. 

Al::kh Chcndra Behera 	 Applic ant. 

Vr, rsus 

Uxionof India and others ... 	Respondents. 

For the applicant ... 	Ws.Devanand Mjsa, 
Deepak Misra, A.DeO, 
B.$.Tripathy, Mvocates, 

For the respondents 	M. A.K.Ray,
5tandg 	nsel(IncO-ax) 

C OR AM: 

THI. HON E  31E MR.K.P.PHARYA, VICE-CHAIRf'W 

A N D 

THE MtI' 3LE MR.H.RAJENDRA PRAAI), 	3E(PD4I.) 

---------- -9.---- 

0RDER 

K. P. ACHARm, V.C., In this applic ati n under section 19 of the 

AcIrninistrative Tribunals Act,1985, the applicant prays 

to die-ct the respondents to fix thepay of the applicant 

in the cre of ASsistant COUTrissioner, and to direct 

the respondents to pay arrears of pay of the 

applicant as Incon-tax Officer, Class II for the 

duty period from 1.3.1975 to 4.4.1975 and to direct the 

respondents to pay dhe differential amount for the 

poet of ASsistant Commissioner from 21.1.1980 till he 

assumed of f ice at ASsistant Corrn.issioner and quash the 

order in Annexure-1 to the extent of denial of the said 

benefit and further denying arrears from 21.1.1980 
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and to further direct the respondents to pay interest 

on the arrears of pay covered from the perid at 

the time the applicant was under dismissal till 

reinstatement and tilithe arrears are paid. 

2. 	Shortly stated, the case of the applicant is that, 

at the time of filing of this application he was working 

w Assistant Commissioner of Inc ome-Tax,posted at 

CutaCkand he was to retire on superannuation with 

effect from 30,9.1990. The applicant was promoted to the 

rank of AsstrCornmissicner of Income-tax on 15.3,190 

W7ith retrospective effect from 21.1.1980. The grievance 
the 

of the applicant is that till/date of filing of the 

application the pay of the applicant was not fixed and 

the applicant had nct received any arrear salary. 

punishment imposed on the applicant was quashed in 

T. A. 308 of 1986 disposed of by this Berh on 7,7,1987 

and. the B enCh h ad directed the rc sp ondent s to re in state 

the ap1 icant, The applicant h as, grie vance regarding 

non-payment of several amount due to him including 

G.P.F. etc. 

We are told that the applicant has since died and 

his legal representatives have been substituted vide 

order pas sed in M-A. 140, 90 of 1992 on 28. 7.1992. 

After having heard Mr.B.S.Tripathy, learned 

counl f of the applicant and Mr.A.K.Ray, learned 

Standing Ccxinsel(Income-tax) we would direct that a 

detailed claim petiticn be filed bythe legal represen-

tatives of the applicant(Ale]th Chandra ehera) before 

fl the Commissione r of Income-Tax within one month from 
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today. The Commissioner of Incor.tax will enquire into 

thematter and pass a reasried order according to law 

either alling the claim of the legal representatives 

or dismissing the same, In case any adverse order is 

passed against the legàj representatives liberty is 

given to tm to approach this 3ench, 

5, 	Thus, this app1iati.xi is accordingly disposed of 

leaving the parties to bear their own Costs, 
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MErI3ER(?D/ 	 VICE-CHAIR;IAN. / 	S.-  E5 9i 

Central 5ministrative Tribunal 
CUtaCk Bench, Cuttack. 
February 16, 1994/Sarangi.Sr.P.A 


